S.No.32
IN THE NATIONAL COMPANY LAW TRIBUNAL

HYDERABAD BENCH -1
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
07-08-2023 AT 10:30 AM

CP (IB) No. 101/7/HDB/2023
u/s. 7 of IBC, 2016

IN THE MATTER OF:

ASREC (India) Limited ...Financial Creditor

VS

ECI Engineering and Construction Company Ltd ...Corporate Debtor
CORAM:-

DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)
SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL)

ORDER

Learned Counsel Ms. Mano Ranjani, for the Financial Creditor and Learned
Counsel Mr. Maharshi Vishwaraj, representing Corporate Debtor present. Joint
memo signed by the Financial Creditor and Corporate Debtor dated 05.08.2023
reporting settlement pursuant to OTS dated 14.07.2023 has been filed. Perused
the memo. In the light of the joint memo, nothing survives for adjudication.
Hence the Company Petition is disposed of as per the terms of the joint
compromise memo dated 05.08.2023, giving liberty to the Financial Creditor to
approach this Tribunal in case of default on the part of the Corporate Debtor in
complying the terms of settlement.

Sd/- Sd/-
MEMBER (T) MEMBER (J)

vamsi



